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MESSAGE FROM THE LOK SABHA 

The Election Laws (Amendment) 
Bill, 1975 

SECRETARY-GENERAL :  Sir, I have j to 
report to the House the following mes- I sage 
received from the Lok Sabha signed by     the  
Secretary-General    of    the    Lok Sabha. : 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Election 
Laws (Amendment) Bill, 1975, as passed 
by Lok Sabha at its sitting held on the 5th 
August, 1975." 

Sir, 1 lay the Bill on the Table. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : The House stands adjourned fill 
2.30 P.M. 

The  House   then   adjourned     for 
lunch at one of the clock. 

The House reassembled after lunch at 
thirty-two minutes past two of the clock, 
The Vice-Chairman, Shrimati Purabi 
Mukhopadltyay, in the Chair. 

BILL, 1974— Contd.THE PARLIAMENT 
(PREVENTION 

OFDISQUALIFICATION) 
AMENDMENT 

SHRI    KHURSHED    ALAM    KHAN 
(Delhi)  :  Madam,     I     rise    to     support 
the    Bill.      The    present     position    of 
declaring    an    office    to    be    an    office 
of      profit       is       rather       anomalous. 
There     should  be     no  discrimination.    I 
must say the suggestion which I made yes-
terday   regarding  the  office   of     profit   in 
respect of people belonging to various uni-
versities was a very    innocent one, but i am  
sorry  to note  that  my  very  eminent 
educationist   friends  have  expressed    their 
displeasure  in  very  subtle  language.    Still I 
stand by what I said.    It is really surprising 
that a person who was nominated on the 
Committee of Delhi Transport Corporation     
and getting  Rs.  20     as  the fee for  attending 
the  meeting  had     to  resign because that 
was declared to be an office 

of profit and yet other people continue to be  
in  the  House.    Besides,  I  am  unable to  
understand,     while  the office of Vice-
Chancellor is considered to    be an office 
of profit, the post of Pro-Vice-Chancellor is 
not considered to be an office of profit. 
These are some of the anomalies    which 
have    to be removed.    If    the Pro-Vice-
Chancellor can be a Member of the House, 
there should be no bar on the Vice-Chan-
cellor being     a Member,  of     the  House. 
Madam,  I  feel     the public  sector under-
takings have to play a very important role 
in   the  economy   of  this   country,     
particularly   in  view  of    the  changed 
circumstances.      When we are at threshold 
of a new era, an era    of new hope and    
self-reliance,  surely  it is  necessary we 
should lake advantage    of    the    
experience    and knowledge of Members of 
Parliament and we should closely associate 
them with the working of      public   sector    
undertaking whether owned or financed by 
the Govern ment of India or by any State 
Government. Members     of  Parliament,  
with     all  their responsibility and  with 
their experience of the mood of the nation 
and of the thinking of the Government, will 
be in a better position  to  make  a  valuable 
contribution 1 in advising, directing and 
guiding the public sector undertakings and 
their managing 1 boards.    Our  public     
sector  undertakings are definitely  looking 
up and are making profits, and naturally 
this  is the most opportune  time  for  the  
Members  of  Parliament to be closely 
associated with them and their working.    
Another advantage is that the   
Parliamentary  Committees  which very 
often  examine  the working of the public 
sector    undertakings    will  also    rind 
their work easier and more purposeful if 
Members  of  Parliament  are  associated   
in  the top management, 1 mean, in the 
board of directors or in    the managing 
committees. Besides,  Members of  
Parliament  will  also have   the  experience  
of  the  working     of these undertakings, as 
today it is very easy to criticise the working 
of the public sector  undertakings  without   
really     knowing their working difficulties. 

In this connection, 1 would like to say 
that the public sector undertakings un-
fortunately do not have all the advantages 
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(Shri Khurshed Alam Khan] of the private 
companies and at the same time they also do 
not have the advantages of departmental 
working, in fact, they have inherited the 
difficulties of both. Therefore, close 
association of the Members of Parliament 
with the working of the public sector 
undertakings will be in the interests of the 
working of the public sector undertakings 
themselves and of the nation. 

The recently announced 20-Point Eco-
nomic Programme is a very important 
landmark in our national life. Naturally, the 
public sector will have to make a vsry 
important contribution for the success of this 
programme and for achieving the targets that 
have been fixed or that may be fixed under 
this programme. Now, if we exclude the 
Members of Parliament from giving a helping 
hand in shaping our future and destiny 
through these public sector undertakings, it 
will not be a good thing for the national life 
and the economic life. When we want the 
involvement of the people in the 
implementation of this 20-Point Economic 
Programme, 1 do not understand as to why 
we should hesitate lo involve the 
representatises of the people directly by 
associating them with the working of the 
public sector undertakings so that they can 
give of their best, and they can guide the 
working of these undertakings in the interests 
of the economy of the nation. 

As regards the Schedules in the Bill, surely 
they are not the last word. And in fact I 
would say that they are also not the gospel 
truth. But let us give a fair trial and, if 
necessary, the whole thing can be reviewed 
from time to time as and when it is felt 
essential. But surely these Schedules need 
recasting, and I am sure the hon. Minister 
will make a special note of the opinions 
expressed by a number of Speakers before me 
in respect of these schedules. I think it would 
be possible for the hon. Minister to introduce 
a more comprehensive Bill shortly in the 
light of the working experience gained and in 
the light of what has been expressed by a 
number of Members on this subject in the 
House. 

Madam, we have to keep pace with time 
and meet the demands of the how. Petty 
considerations should not come in the way 
of greater objectives. This being so, I 
suppose we must depart from the old 
policy and should take bold steps in 
reshaping our destiny, in reshaping our 
future, in reshaping the future of our 
people. Tkis can best be done if we 
associate our selected representatives in the 
working of public sector undertakings 
which have to play, as 1 said a very, very 
important role in the economic life of the 
country and in buildine up our future. 

With these words I support the Bill once 
again. 
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SHRI     BRAHMANANDA PANDA 
(Orissa)   :   What  is  the  logic   behind  this 
discrimination ? 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : I'here are  
too many  promptings  for  you. 

SHRI    HARSH    DEO    MALAVIYA : 
What to do, Madam? . . . (Interruptions). 
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1 suppose you are not going to discuss the 
merits of each and every public undertaking. 
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SHRI N. K. BHATT (Madhya Pradesh): 
Madam Vice-Chairman, a great deal of 
observations have been made on this Bill by 
several hon. Members of this House. The 
consensus seems that most of the hon. 
Members do not favour the Bill in its form as 
presented before this House. It seems that 
probably the purpose which might have been 
before the Government while introducing this 
Bill has shot off its mark. 
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[Shri N. K. Bhatt] 
After independence wa pledged ourselves 

to planned economic development. We have 
set mixed economy as our modus operandi. 
In this task, the basic industries which are 
necessary for the development of the 
country, like steel and coal are mostly in the 
public sector. Now, after bringing all these 
basic industries in Hie public sector, it is an 
irony that people's representatives who 
know their subject and who are conversant 
with the subject are kept out of it. 

Madam Vice-Chairman, before becoming 
a Member of this hon. House, I was 
associated with some of the public sector 
organisations as a member on their Boards 
of Directors and in that capacity 1 had the 
occasion to go into the various aspects of 
the undertakings I was representing. While 
1 was there, because of our involvement, 
because we were concerned very much with 
the betterment .of those undertakings, we 
could show how wasteful expenditure could 
be avoided, we couid show how corruption 
could be rooted out, we could show how 
discipline could be enforced. As a result of 
our combined efforts those undertakings 
could be brought into profitability although 
they were formerly running into loss. 

Now it is very strange, when I became 
Member of Parliament, 1 had to resign from 
the membership of Board of Directors and I 
was told that it was not possible for a 
Member of Parliament to be on the Board 
of Directors or to be associated with the 
public sector organisations. When I 
enquired as to what was the reason, I was 
told that there was a Committee known as 
the Krishna Menon Committee which in its 
wisdom among others also recommended 
that the Members of Parliament should not 
be associated or should not serve on the 
Boards of public sector organisations. 
Madam Vice-Chairman, I have no intention 
to challenge the wisdom of that body which 
prepared that report but as one who is very 
much conversant with and very much 
involved in the betterment of the public 
sector organisations, I felt that this was a 
direct hit, as if there was a calculated 
approach to keep 

the people's representatives, i.e. the Mem-
bers of Parliament, away from these public 
sector organisations. What has happened? 
We have seen during the years gone by that 
in the public sector organisations with which 
representatives of the people are not 
connected, in their functioning, there have 
been cases of corrupt ion, rank indiscipline, 
top heavy load of bureaucracy and all this 
led to such a position that this august House 
was required to go deep into the working of 
the organisations. For that purpose, Public 
Sector Undertakings Committee of the 
Parliament was set up. Madam, I am one of 
those who have been associated with the 
Public Sector Undertakings Committee. We 
found the lapses and the shortcomings in the 
working of the various public sector 
organisations. Of course, when we examined 
there was no main fide. We did not have any 
ill will against anybody but we found that 
most of those organisations were laden with 
officers who had neither experience about 
the commercial aspect of these organisations 
nor had they any involvement. These are the 
basic things which are very necessary. A 
great deal is spoken about the capitalists and 
private industries. A question is always 
asked: How is it that these private sector 
undertakings make profits? The difference is 
that the owners of these private undertakings, 
whosoever they may be, put their entire 
stake while in the public sectoi 
organisations, whether it is the HEL Bhopal 
or the National Coal Development Corpo-
ration or for that matter the Food Cor-
poration of India, all those who were head-
ing these organisations had neither any stake 
nor any involvement in the organisation. In 
the case of peoples' representatives, 
especially Members of Parliament, we. have 
coinmitted objectives, we are here to serve 
the objectives of socialism, we are here to 
implement the 20-point programme placed 
before the country by the Prime Minister and 
to which there is also a demand that we 
should be given statutory powers to see that 
programme is implemented. Why has this 
question come up? The same is the answer 
for the public sector organisations. If the 
Members of Parliament can safeguard the 
interests of the country, if they  can  be  here  
as     representatives  of 
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people, why are they being debarred from 
serving on those organisations. 1 was ex-
pecting that whiie introducing this Bill the 
hon. Minister would come forward with this 
recommendation that till now there was a 
mistake as a result of the recommendation of 
the Krishna Menon Committee's report, that 
the Members of Parliament were debarred, 
were kept aside in their association with the 
public sector undertakings and now we are 
coming before the Parliament to seek 
approval so that Members of Parliament who 
are people's representatives can serve on 
those bodies and safeguard the interests of the 
community. In the public sector undertakings 
whatever capital is involved it is the people's 
money. So, when people's money is there 
when people's capital is there what prevents 
people's representatives to be associated and 
to serve on those bodies ? 

Madam, Vice-Chairman, these are the 
feelings which have been amply voiced by 
previous illustrious predecessor. I for one 
have been associated in my capacity as a 
trade unionist with workers before I became a 
Member of Parliament, and afterwards I have 
been associated with the Public Sector 
Underakings Committee. It has been my firm 
belief—and I am fully convinced—that 
Members of Parliament must be associated 
with, and must be put on, these public sector 
undertakings. 

Now, when we go through this Bill, wo 
find that obviously there is a discrimination. 
In Schedule I, the Members of Parliament can 
be associated with the public sector 
undertakings, but in Schedule IT they are kept 
out. I cannot understand why this 
discrimination should be made. I strongly feel 
that Schedule IT should be abolished 
altogether and merged into Schedule I so that 
the Members of Parliament can be on the 
Boards without any disqualification because if 
the Members of Parliament are not supposed 
to qualify themselves to serve on these 
undertakings, I am afraid then none else can 
be qualified. This I am saying after our 
declared objective that we want to have 
complete control on the basic industries so 
that they can give a lead. We have seen by 
experience—either you  take  nationalisation    
of 
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coal industry, or you lake nationalisation of 
textile industry.—there is a calculated, well 
planned conspiracy in this ouiitry to see that 
in public sector we do not succeed. What has 
happened in coal industry? The previous coal-
owners in league with the contractors and in 
league with the vested interests, have tried to 
see that we do not succeed in coal 
nationalisation. In every mine, at every pit 
head, there is a gang of people who are out to 
see that whatever we could do is not done. So 
there is a conspiracy between the erstwhile 
owners and people with vested interests. By 
this Bill it seems that we are strengthening 
thek hands. What was expected of the Hon'ble 
Minister was that the shortcomings which 
dwelled as a result of the recommendations of 
the Krishna Menon Committee were removed, 
and with this Bill the Members of Parliament 
were given an opportunity to serve there 
because they are the people who are involved, 
they are the people who are committed, they 
are the people who come and sit here to 
safeguard and protect the interests of the 
people and see that the country marches ahead 
towards the goal of socialism, where the 
difference between the rich and the poor is 
abolished and we succeed in creating a society 
where there will not be any amount of 
exploitation and everybody will get an 
opportunity to go ahead to the extent one can. 
But with this Bill we feel rather disappointed. 
I would request, through you, Madam Vice-
Chairman, the hon'ble Minister to give a 
second thought and come again before this 
House with this Bill because it needs that if it 
has to come, it should come in another form, 
where Schedule II is completely abolished and 
merged into Schedule I and a review is given 
so that the Members of Parliament can be 
made Chairman of organisations like the Dock 
Labour Board, the Employees' State Insurance 
Corporation etc. If the Members ot Parliament 
are kept away from these organisations, I am 
afraid the interests which the Government arid 
the Parliament, have to serve will be 
completely set aside. 

I do not want to say that I am opposing the 
Bill. But I would only like to appeal the hon. 
Minister to give a second thought 
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[Shri N. K. Bhatt] 

to this question and come loaward before this 
house again taking into consideration the 
views expressed by my previous speakers and  
the  views  which  I have expressed. 

With these words, I thank you for the 
opportunity given to me. 

SHRI      BRAHMANANDA      PANDA 
(Orissa) : Madam Vice-Chairman, by this 
time, I think, we know already the views of 
the House. I do not blame the Minister 
because this Bill had to come. It has been 
pressed that this Bill should come. But the 
discrimination shown in the Schedules will 
practically defeat the purpose of this Bill. If 
we have to reach our goals and objectives as 
enunciated lately by the Prime Minister's 
declaration of the economic programme, 
people's involvement at every stage will be 
necessary and if the people'*, representatives 
are taken out, who will watch the people's 
interests there ? whether it is the Coalmines 
Board or any board, if people's representatives 
do not sit there along with other Directors and 
bureaucrats, the political outlook of the 
country will not be reflected in their work. 
That is exactly what I wanted to emphasise. 
The political outlook of the nation has to be 
reflected in its economic policies so that we 
can build up a future which we aim at and 
only then the social objectives which we have 
in view, can be in our hands. This is a very 
difficult position. The Bill is introduced 
already and we are discussing it. I request the 
Minister only for one thing that it will be 
better if it is refer red back to the Joint 
Committee again and an adequate 
comprehensive Bill keeping in view our 
political outlook and our political philosophy, 
is brought before the House so that it will be 
acceptable to all sections of the House. Thank 
you. 

SHRI D. D. Pt'RI (Haryana) : Madam. I 
will not repeat the points that have been so 
elaborately made and I think thete is 
complete unanimity in this House in so far AS 
this Bill is concerned. 

Madam, the current session of the legisla-
ture, this House as well as the other House, 
has discused the 20-point programme given 

to the country by the Prime Minister and the 
historic message that we are carrying as soon 
as this session is over, when we go to our 
constituencies and to our States and into more 
important sessions that we face when we 
address public meetings, is the 
implementation of this programme by means 
of greater and greater involvement. The one 
historic message that has been given to the 
members of the legislatures in this important 
session is the involvement of the people 
through their chosen representatives, not in the 
formulation of the programme but in the 
implementation of the programme. I do not 
want to go into the lists or into the details 
here. All I would say is that this 20-point pro-
gramme is not an end unto itself. That is a 
beginning. That is a first step. We may be 
involved in 200-point programme or 300-
point programme. This is just the beginning. 
But the most important thing is that we have 
laid down these points before but there has 
been a serious gap in the implementation and 
for the implementation, we, the chosen 
representatives of the people have to get in-
volved deeper and deeper as the time passes. 
All I would say is that in this Bill that has 
been brought up, the Parliament Prevention of 
Disqualification) Amendment Bill, 1974, 
there should be only one criterion, that is, you 
exclude only the whole-time posts where 
people are paid to work whole time. Let the 
Members of Parliament be excluded from 
those posts but you involve them in 
everything else. I do not want to go into 
details. This is the sole criterion thai I wish to 
lay when this Bill is drawn up Now. Madam, 
public sector plays an increasingly important 
role in the economic life of the country and as 
time passes, it will play even more important 
role. Now to exclude the members, the chosen 
representatives of th people from the 
membership of the Board of Directors of the 
public undertakings will be out of tune. I think 
the entire Bill is out of tune—with the current 
thinking as it evolves particularly from this 
historic session of Parliament. I, therefore, 
Madam, with your permission, beg to move : 

"That   further     consideration   of  the 
Parliament (Prevention of    Disqualifica- 
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lion)  Amendment  Bill   1974,  be  
adjourned." The question was proposed. 

DR. (SMT.)SAROJINI MAHlSHI : 
Before considering this, I would like to read 
out a paragraph from the Joint Committee's 
Report for the information of Members. I 
would like to tell them that there is a Joint 
Standing Committee consisting of ten 
Members from Lok Sabha and five Members 
from the Rajya Sabha. I shall read out the 
names of the Members. They are :— 

Lok Sabha 
1. Shri S. B. P. Pattabhi Rama Rao- 

Chairman. 
2. Shri Chandrika Prasad. 
3. Shri Somnath Chatterjee. 
4. Shri Jagannathrao Joshi. 
5. Shri Z. M. Kahandole. 
6. Shri Pratap Singh. 
7. Shri Ramji Ram. 
8. Shri Arjun Sethi. 
9. Shri Ramavatar Shastri. 

10. Shri Ram Shekhar Prasad Singh. 

Rajya Sabha 

11. Shri Vithal Gadgil. 
12. Shri N. M. Kamble. 
13. Shri A. K. Refaye. 
14. Shri Venilgalla Satyanarayana. 
15. Shri Yogendra Sharma. 

For the information of Members, the 
Standing Committee has reported this and I 
shall just read out a small paragraph: — 

"The Committee feel that the existing 
scheme of the schedule to the Draft Bill 
will not meet the requirements of the 
recommendations referred to in paras 23 
and 24 ante. In their view, to give proper 
effect to the recommendations referred to 
in those paragraphs, there should either be 
two separate schedules or two distinct 
parts of one schedule — one enumerating 
the bodies, the chairmanship and 
secretaryship of which are sought  to  be  
excluded from exemption 

from disqualification and ilie olha enu-
merating the bodies the chairmanship, 
secretaryship as well as directorship 
/membership of which arc sought to be ex-
cluded from exemption from disqualifi-
cation. The Committee, therefore, re-
commend that the Schedule to the Dralt 
Bill  be re-arranged on the above lines." 

This was the recommendation made by 
the Committee. This is only for the infor-
mation of Members. 

THE VICE-CHAIRMAN (SHRlMATl 
PURABI     MUKHOPADHYAY)   :     The 
question  is   : 

"That further consideration of the 
Parliament (Prevention of Disqualifica 
tion) Amendment Bill, 1974 be adjourn-
ed." 

The motion   was adopted. 

MESSAGE FROM THE LOK SABHA 

The Indian Coinage (Amendment) Bill, 
1975 

SECRETARY-GENERAL : Madam. ) 
have to report to the House the following 
message received from the Lok Sabha signed 
by the Secretary-General of the Lok Sabha : 

'"In accordance with the provisions Oi 
Rule 96 of the Rules of Procedure and 
conduct of Business in Lok Sabha. I am 
directed to enclose herewith the Indian 
Coinage (Amendment) Bill, 1975, as pas-
sed by Lok Sabha at its sitting held on the 
5th August 1975." 

Madam, I lay the Bill on (he Table. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHAPADHYAY) : There is 
no other business before the House. The 
House stands adjourned till 11 a.m. tomor-
row. 

The House then adjourned at  
 minutes past three of the 

clock till eleven of the clock on 
Wednesday, the 6th August, 1975. 


